86

ORISSA! ORDINANGE No. Ii OF 1954

THE ORISSA HINDU RELIGIOUS ENDOWMENTS
AMENDMENT { AMENDMENT )
ORDINANCE, 1954

[ Published in an extraordinary issue of the Orissa
_ Ga.ze!te dated the 9th Febmary i954 ]

———— e

AN.

ORDINANCE N

FURTHER TO_AMEND THE ORISSA HINDU RELIGIOUS - o

ENDOWMENTS (AMENDMENT) ACT, 1947 L
\WHEREAS the Legislature of the State of Orissa is not v

In §¢ss1on |

: AND WHEREAS the Governor of Orissa is satisfied
that circumstances exist which render it necessary for him to
take immediate action further to amend the Orissa Hindu
Religious Endowments (Amendment) "Act, 1947 in the Orissa Act

manner hereinafter appearing ; . FEXT of

NOW, THEREFORE, in exercise of the powers - con- -
ferred by clause (1) of Article 213 of the Constitution, the
Governor of Orissa is pleased to make and promulgate the

¥

following Ordinance :—
Short title *1. (1) This Ordinance may be ca.lled the Orissa Hindu
and Religious Endowments Amendment ( Amendment )
comnence-  Qrdinance, 1954. .

ment,
(2) It shall come into foroe at once.

Amendment - 2+ Insection 3 of the Orissa Hindu Religious Endow-
of section 3, ments. (Amendment) Act, 1947 (hetemafter referred to as the gyimn Acs

Orissa Act  said Act)— EXXI of
XXXI of 1047,
1947. (@) in sub-section (1) for the words “six years” the

words “seven years” shall be substituted and shall be deemed
always to have been substituted ;

(b) in sub-section ¢2) for the words, letters and
figures “8th December 1953” the words, letters and
figures “8th December 1954 shall be substituted SR
and shall be deemed always to. have been substituted. o 5

- Amendment 3. In section 4 of the said Act, for the words “six
" of section 4, years” the words “seven years” and for the words, letters
%&’%AE} and figures “8th December 1953 the words, letters and
1947, ﬁgures “8th December 1954” shall be substituted.

- 8, FAZL ALI
The 6th February 1964 : Governor of Orissa

* Repealed by the Origsa Hindu Religious Endowments Amend-
ment (Amendment) Act, 1964 (Orissa Act VILT of 1954 ).



